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[Shri Shyamnandan Mishra]

have the two Railwaymen Federa-
tions been saying about it? What are
the points of difference so far as the
Railway administration and the two
Federations are concerned?

Before I make the second point 1
should like to make it clear that, gene-
rally, I do not want to refer to any
individual case in the services and if
I do so it is with utmost reluctance
and without any ill-will or prejudice
to the officer concerned. It has come
to my notice that there has been an
irregular promotion and extention of
service of the Deputy Financial Com-
missioner Mr. Bhandari. He may
be a very good officer. I really do
not want to say anything against him,
but it has been brought to my notice
that the Financial Commissioner Mr.
Sundarerajan was to retire later in
the month of December, 1873 and the
Deputy Financial Commissioner was
to retice in the month of Nowvember,
1973. Maybe Mr. Bhandari's services
have been excellent and his record has
been impeccable. But the person who
was die to retire earlier had been
promoted to the post of the Financial
Commissioner, He had also been
granted two years' extension One
would like to know what factors
welighted with the hon, Minister in
granting him not only promotion but
two years' extension, although he was
to have retired earlier than the Finan-
cial Commissioner?

These are the two points on which
1 wanted some clarification and T am
grateful to you for having given me
time for it.

1725 hry,

STATEMENT RE. FIXATION OF EX-
FACTORY PRICES OF LEVY SUGAR
OF 1973-74 PRODUCTION

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): Tak-
ing into account the revised Cost
Schedules recommended by the Tariff
Commission in its latest Report (Oc-
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tober, 1973) on the Cost Structure of
the Sugar Industry, and the estimated
duration of the crushing season, re-
covery of sugar, etc., the Government
have revised the ex-factory prices of
levy sugar of 1873-T4 production in
the various zones as required under
section 3(3C) of the Essential Com-
modities Act, 1955. Sub-section (8)
of section 3 of the same Act requires
that every Order made under this
section should be laid before both the
Houses of Parliament, as soon as may
be, after it is made. Accordingly, I
lay on the Table of the House a copy
of order No. G.S.R. 522-E|Ess. Com!
Sugar dated the 14th December, 1873.
[Placed in Library. See No. LT-6024
73.]

These revised prices should have
normally resulted in an increase in
the uniform retail price of levy sugar
for the consumers all over India by
about 10 paise per kilogram. The
Government of India have, however,
decided to maintain the consumers’
price of levy sugar unchanged at the
existing level of Rs. 2.15 per kilogram
throughout the country by reducing
the excise duty on lewy sugar from
26 per cent to 20 per cent ad valorem,
To off set the loss of revenue arising
consequently, the excise duty on free
sale sugar has been raised from 30
per cent to 37.5 per cent ad valorem,
which is the maximum permissible
under the Central Excise Tariff.

A reference was made this morning
to lapsed quantity of levy sugar being
diverted by the Food Corporation for
sale in the open market. Under the
existing instructions, lapsed quantities
of levy sugar are taken into the Cen-
tral pool and re-allotted by my Minis-
try only as levy sugar and not allowed
to be sold as free sale sugar in the
open market.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Why does mnot the
minister express regret for not having
come before the House earlier witt
this notiflcation?
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SHRI SHYAMNANDAN MISHRA:
I have to raise two or three points
for the consideration of the Chair. In
the morning the hon. Minister said
that it was within his administrative
authority to raise the duty. One
would like to know what is the pro-
vigion in the Constitution which arms

the Government with this administra-
tive authority.

Secondly, even if there is adminis-
trative authority with the Govern-
rnt, then one would expect that the
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notification would be placed on the
Table of the House. Since it was
not done, there has been breach of
privilege and contempt of the House.
And no contempt of the House can
be retrospectively condoned. The
breach has occurred, the offence has
been committed. What is the kind of
relief that the Chair. proposses to
give to the House for the offence that
has been committed against the
House? There is neo ill-will against
the Minister and there is nothing per-
sonal jn it. But since the contempt of
the House has been committed, we
thought that the Minister would come
forward with sincere apology for not
having placed the notification on the
Table of the House at the earliest
opportunity which they had and not
at 530 p.m. in the evening when they
had the whole day. Therefore, the
Chair has to tell us whether there can
be any justification, any ground for
the Minister not coming before the
House with sincere apology for a
lapse on his part and whether the
Government have got the administra-
tive authority which the Minister
claims. ' i

PROF. MADHU DANDAVATE
(Rajapur): Sir, if you will see the
proceedings of the morning session,
you will find that the Minister had
categorically stated “I do not know
why the notification was not put be-
fore the House”. Even now he has
made no reference to that point. Sir,
you should find out from him why
he has refused to give an explanation
on that point.

SHRI DINEN BHATTACHARYYA
(Serampore): The Minister has
given no explanation why he is laying
the notification on the Table three
days late,

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir, you will recall
that in the proceedings this morning
some of us have specifically stated
that the Chair should also tell the
Government that they had committed
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a serious lapse jn not bringing the
matter before the House. The ques-
tion of the power of the Government
to issue a notification is not challeng-
ed. We realise that they have the
inherent right under the Act, But the
point is why they did not inform the
House at the earliest opportunity.
Lastly, if Shri Madhu Limaye had not
invited the attention of the House and
the Government, perhaps, they would
not have come forward with a state-
ment. What is the answer to that
point?

SHRI F. A. AHMED: ] have already
pointed out to the hon. House that
this order was passed under the
Essential Commeodities Act. Accord-
ing to the provisions of that Act, the
notification has to be laid on the Table
at the earliest possible opportunity. I
was expecting that it could be placed
on the Table this morning. But be-
cause some number was not available
from the press, it could not be done
today morning. As soon as the num-
ber was available, it was placed on
the Table. I can assure the House
that it was not intended to show any
disrespect to the House and at the
earliest possible opportunity I have
taken the suggestion.

PROF. MADHU DANDAVATE: Be-
fore you go on to the next item, I
want to bring one point to your notice
(Interruptions).

SHRI SHYAMNANDAN ' MISHRA:
He said that it was not his intention.
we can take that. But what is the
difficulty on his part in expressing an
unqualified apology for it?

MR. CHAIRMAN: Not necessary.

SHRI SHYAMNANDAN MISHRA:
Why? He should have come before
the House. This is an offence agajnst
the House.

MR. CHAIRMAN: The
has explained the pesition to
House.

Minister
the
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SHRI SHYAMNANDAN MISHRA:
This is an offence against the House.
You have to reprimand the Minister.
You have to pass some remarks
against it.

17.40 hre
STATEMENT RE. MEETRUT
INCIDENTS

MR. CHAIRMAN: The Home
Minister to lay the statement on the
Table of the House.

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): 1 beg to lay the statement
regarding Meerut incidents on the
Table of the House. (Interruptions).

MR. CHAIRMAN: Shri T. A. Pai to
lay the statement on the Table of the
House. ... (Interruptions).

The Home Minister has placed a
statement regarding Meerut incidents
on the Table of the House. I asked
him to lay it on the Table of the
House. It will be circulated.

o wew fand anga - gwiefa
wf 7w, 1 W G ! R
o w9t & 5E §T @ § )
avdfawRgag ;g wWW e
Fifogm
Shri T.A. Pai to make a statement
regarding acquisition of Alcock Ash-
down Company Limited. You lay it
on the Table of the House. (Interrup-
tions).
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MR. CHAIRMAN:
out.

He is reading it



